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- dated 21st June, 1990 passed by the responde

this matter has become infructucus,

~

2. Since the matter has become infructuous,

the 0,A, stands dismasad dismissed with no o

as to costs.
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(GOPAL KRISHNA)
JuoL. MEMBER.
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Heard th. learned counsal for the appllcantd Th?{
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view of the order no. ET/839/16 Vol.-S/(Loosa) lé




